zI TEM NO 45 COURT NO. 4 SECTION | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).10752-10753/2004

(From the judgenent and order dated 07/08/ 2003 in CM No. 140/2003 & FAO No.

2687/ 2003 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

SHRI PAL Petitioner(s)

VERSUS

RAM CHANDER & ORS. Respondent ( s)

(Wth appl n(s) for clarification/nodification of court’s or der and
n filing SLP and c/ del ay in

refiling SLP and prayer for interimrelief and office report )

Dat e: 25/04/2005 These Petitions were called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL
HON BLE MR JUSTICE C. K. THAKKER
For Petitioner(s) M. Sanjiv Dutta, Adv.
M. Dipak Jena, Adv.
M. V.N Raghupat hy, Adv.
For Respondent (s) M. S.K Sube, Sr. Adv.

M. L.S. Chauhan, Adv.

Dr. Kail ash Chand, Adv.

c/ del ay



Ani | Pandey, Adv.
Pankaj Kunar Singh, Adv.

Vinod K Tiwari, Adv.

s 55

K. L. Janjani, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

The petitioner has admttedly not made any deposit purs
uant to this Court’s

order dated 31. 05. 2004. The Speci al Leave Petition has al ready st
ood di smi ssed in

ternms of the sanme order.

Mahabeer Si ngh (Madhu Saxena)

Court Master (Court Master)



